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[RAJYA SABHA]

Demand to change the timing of currently operating Train No. 12529 from
Patliputra to Lucknow

S W R (RER): A Iu9HiT #8ied, f[98R & IISTeT ye=T & urefelgs
YA I SR TSI P IS RIS Dl S dTeil Th o 7, FTAhT He¥ 12520 21 T8
¢ BRI, RId, TREYR B §U I 81 YTefolga ¥ $9dh Gl b1 F9Y Al¢ IR Fol
M A 21 379 g Sl A1¢ IR §91 BT 99 8, Ig 984 Al b ol ITIRN 81 &1 3R
HTATAT H BTH B Tl AN TAT 999, IR HRA dTel AN ATh (T TIRE HIb
dleT FrEd €, A1 S 91¢ IR 991 & o9 984 gede! § Uhed! Ul g1 ST 37
BHTATHT B B DI TERT B BIS B 419 H &1 ST ISl 51 3R I 59 ¢ Bl 78| IS
Ut &, o IS U 20-25 fHaAMIeR &1 g8 WR BONYR ©, g8l SITdHR A 3 o9 Thsl
Ul Bl

HBIGY, A HIETH A TIBR A 7] I8 3R1Y ¢ 1 59 ¢ ! STANIAT 98T &
forv ug mawas § b 39 99 &1 SIS Bl 9l STl I8 S o9 Fax 12529 &
eI -IETs, GuR BT TFRANH, DI IS I & 9 AT 10 91 fHaT STYI 3R §9
29 B SIS g § BIs fSahd &, A IId 6 8 I91 AT 9 g9 JT 10 91 b Heig U s
¢ TS ST T8 STl A ST g3 Wl &, SHIIY H 37U ATEgH I e AR DR
&1 €T 39 fAT IR MG HAT AR &, TG |

MR. DEPUTY CHAIRMAN: The hon. Member, Shri Ramji (Uttar Pradesh), associated
himself with the matter raised by the hon. Member, Dr. Bhim Singh.

g1, ST, HH 48 STl Now, Shri Subhas Chandra Bose Pilli - Demand to
amend IT Act pertaining to social media.

Demand to amend IT Act pertaining to Social Media

SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): Mr. Deputy Chairman, Sir,
thank you for giving me an opportunity to speak. | submit that usages of the Internet like
giving messages or passing information with unbearable languages or photos, damaging
the character of men and women through WhatsApp or social media or YouTube
consequently leads to their suicides. | submit to punish them. There was the section 66A
of the IT Act 2000, but in the light of the Apex Court judgment in Shreya Versus Union of
India case, the Government or the police was unable to file criminal cases against such

Content Page t



[ 6 August, 2024 ] 41

culprits. After the perusal of the above judgment, as per my understanding, | would like
to bring one important point to the notice of the House, through you, Sir. Since the said
judgment is very elaborative and sufficient time is not there to read the entire judgment,
in brief, | would like to bring one important observation of our Apex Court before you. It is
clear that Section 66A is intended to punish any person who uses the Internet to
disseminate any information that falls within the sub-clauses of the Section 66A. So, to
the best of my knowledge and belief, | felt that since the language of the Section 66A of
the IT Act, 2000, is very vague and not even attracting the sections mentioned in the
Indian Penal Code; therefore, the Section needs to be re-framed by correcting the same
or introducing some other section without affecting the Article 19 (1) (a) of the Indian
Constitution. Also, the newly framed section shall stand the scrutiny of the IPC, that the
Apex Court may not object or question the same. |, therefore, submit that the matter
may be referred to the Law Commission to frame a new section or insert the same or
amend the IT Act to safeguard the public interests and their privacy. Thank you, Sir.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the
matter raised by the hon. Member, Dr. Subhas Chandra Bose Pilli: Shri Niranjan Bishi
(Odisha), Shrimati Sulata Deo (Odisha), Shri Haris Beeran (Kerala), Shri R. Girirajan
(Tamil Nadu), Dr. V. Sivadasan (Kerala), Shri P. Wilson (Tamil Nadu), Dr. John Brittas
(Kerala), Dr. Fauzia Khan (Maharashtra) and Shri Ravi Chandra Vaddiraju (Telangana).

Thank you, Subhas Chandraji. Now, Shri Ryaga Krishnaiah — Demand to remove
criterion of creamy layer from the quota of OBC.

Demand to remove criteria of Creamy Layer from the quota of OBC

SHRI' RYAGA KRISHNAIAH (Andhra Pradesh): Respected Deputy Chairman, the
Central Government has provided 27 per cent reservations to OBCs. But they have
restricted it with creamy layer income ceiling. It is against the basic principles of
Reservation Policy. Dr. Babasaheb Ambedkar had written the Indian Constitution. There
is no creamy layer anywhere in the Constitution. Particularly, the Reservation Policy is
not for SC/ST/BC's economic improvement. It has two objectives; its spirit has two
objectives. One is, to remove social inequalities and untouchability. Second is,
proportionate representation for these communities.
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